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 was  lootedon  the  8th  of  September.  They  took
 away  explosives with  3000  detonators.  Border
 Roads  vehicle  was -
 ‘taken  along  with  the  vehicle.  The  explosive
 materials  were  loatiedinthe same  Border  Roads
 vehicle  andthe  driver  had  totake  the  vehicle  up
 tothe  place  where  the  terrorists  wantedthem  to
 unload  at  the  appointed place.  (/nterruptions)
 There  are  many  things  tobe  said.

 Sir,  |  will  give  suggestions.  The  district
 Doda  must  be  declared’  disturbedareaਂ andthe
 Amybeaskedtoflushouthe terrorists.  Therehre
 10,000  ex-servicemen in  the  District  who  are
 willing  too  work  voluntarily  as  the  “village  vol-
 untary  force”.  They  only  what  weapons.  |  re-
 quest  the  Government that  they  maybe  given
 sophisticajed weapons  and  organize  the  ex-
 servicemen  like  the  Punjab  village  voluntry
 force.  They  will  be  capable  of  handling  the
 terrorist  activities.

 There  are  four  mountain  passes.  The
 terrorists  come  through  four  passes  from  the
 Valley  side  to  Doda  district.  The  Army  should
 take  over  these  passes  and  sealthe  passes  so
 that  the  terrorists  from  the  Valley  side  do  not
 come  to  Doda  district.  द

 There  wes  a  day  light  murder  of  one  local
 leaderonthe 19trh  December  1992.  Onthe  11th
 December, he  had  written  a  letter  to  the  DC
 saying  that  either  he  would  be  kidnapped  or
 murdered.  But  yet  nothing  was  done  by  the
 administration  .  His  name  is  Mr.  Santosh
 Thakur.  |  request  the  Government to  institute
 CBl  enquiry  as  towhy  the  District  administration
 did  not  take  any  action  on  this.

 There  are  some  BSF  people  depioyedin
 the  area.  Isuggest  that  CAPF  should  alsobe
 deployed because  the  way  the  BSF  have  be-
 havedtherehavecostfaith  ofthepeople.  So,  the
 CRPF  shouldbe  deployed.

 ।  Transiation,

 SHRI  GIIRDHARI  LAL  BHARGAVA
 (Jaippur):  Mr.  Speaker,  Sir,  the  Union  Govem-
 menthas  fixed  the  support  price  of  wheatand
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 barley  atfis.  330.andits.280  per  quintal  respec-
 tively.  Rajasthan has  got  a  bumper  crop  this
 time.  Thereis  large  scale  arrivals  of  barley  and
 wheat.  The  Food  Corporation of  India  is  nt

 Butthe  Food  Corporationis  retusingjtopurchase
 foodgrains as  theydonothave  sacks.  ifthe  Food
 Corporation  does  not  foodgrains  even
 at  the  support  price  fixed  by  the  Centre,  the
 foodgrains will  gat  spoiled

 The  farmers,  from  whom  the  foodgrains
 havebeen  purchase  of  by  Food  Corporation, are
 notbeingpaldpriceforas manyas  15days.  Due
 tothe  irresponsible attitude  of  the  Food  Como-
 ration,  wheatis  notbeing  purchased  at  support

 areinmuch  distress  as  they  are  not  even  getting
 the  support  price.  भा  Punjab  and  Haryana the
 wheatis  being  sold  at  Rs.  555  per  quintais.  The
 price  ofcotion  has  also  decreased.  1,  therefore,
 requestthe  Union Govemmeantto directthe  Food
 Corporation to  purchase  wheat  and  barely,  so
 the  the  farmer  can  get  the  support  price.

 RE:  CANCELLATION OF  BY-ELEC-
 TIONS  TO  ा  LOK  -

 ASSEMBLY  SEATS.

 [Engish

 MR.  SPEAKER: Now  there  are  oneortwo
 issues  before  me.

 SHRI  P.G.  NARAYANAN
 (Gobichettipalayam): ।  have  given  notce.

 MR.  SPEAKER: |  -  justapeatangabout
 the  same  thing.  Before  |  allow  youtospeakon
 this  point,  |  would  Ske  to  make  it  very  clearthat
 astaras  thecancellation of  the  Lok  Sabha  and
 the  Assembly  elections  are  concerned,  |  will
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 allow  you  to  have  your  say  on  the  floor  of  the
 House.  Butas  perthe  Constitution,  as  per  the
 law,  if  you  are  speaking  anything  against  the
 Constitutional  authority,  thatwillnot  goon  rEcord.

 SHRI  P.G.  NARAYANAN:  Mr.  Speaker,
 Palani  bye-election  in  Tamil  Nadu  has  been
 postponed  on  flimsy  grounds.  The  presence of
 drought  is  known  to  al,  including  the  Election
 Commission  atthe  time  of  announcing  election
 notificationitself.

 itis  strange  to  note  the  election  has  been
 postponed  on  the  ground  ०  drought  when  polling
 was  aboutto  take  place  in  another  tendays.

 |  80.0 1081.0  there  is  scarcity  of  water.  The
 Government  of  Tamil  Nadu  has  been  solving
 this  problem on  war-tooting.  Butitis  very  unfit
 topostpone  the  election  on  this  ground.  Earlier,
 Ranipet  Assembly  election  hasbeen  postponed
 onflimsy  grounds.  One  ofthe  reasonsattributed
 is  that  of  naming  one  of  the  bifurcated  districts
 of  South  Arcot  after  Shri  S.  S.  Ramaswami
 Padayachiar,  but  it  has  nothing  to  do  with  the
 Ranipet  Assembly  constituency.  Ranipet  As-
 sembly  seat  is  situated  in  Ambedkar  district
 whichis  altogether  different  from  South  Arcot
 district  So,  ithas  nothing  todo  with  Ranipet.

 The  decision  on  election  is  arbitrary  and
 unjustified.  All  the  people  of  Tamil  Nadu  know
 whois  behind  this  decision.  The  Congress  is
 resorting  to  undemocratic  method to  avoid  de-
 feat.  Hadtheelectioncome  through,  our  AIADMK
 party  would  have  provedtha  AIADMK  underthe
 leadership  of  Shri  Puratchi  Thalaivi  is  strong
 enoughto  standalone  andwin  theelection.  The
 Congressis  unable  to  stand  alone  without  any
 Strong  alliance  partner.  (/nterruptions)*

 MR.  SPEAKER:  Only  the  statement  of
 ShriP.  G.  Narayanan  will  go  on  record.

 (Interruptions)"

 MR.  SPEAKER: प8  will  not  goon  record.

 *Notrecorded.
 “*Expungedas  ordered  byihe  chair.

 ,
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 SHRI  P.G.  NARAYANAN:  Let  me  com-

 plete.

 -a.  58६१६:  Thatisnotgoingon  record.

 (Interruptions)

 SHRIP.G.  NARAYANAN:  Ithasnothingto
 dowithit.  Itis  a  different  district.  (Interruptions)
 Let  me  complete  it.  (interruptions)

 MR.  SPEAKER:  Please  take  your  seat.  !
 have  not  allowed  you.  Itis  not  going on  record.
 Shri  P.G.  Narayanan,  Please  continue.

 SHRIP.G.  NARAYANAN:  The  people  of
 Tamil  Naduwill  not  acceptthe  Congress  culture
 whichis  anti-people  andcunning.  The  Congress
 Party  knows  thatit  will  loss  the  deposit.  (/nter-
 ruptions)

 MR.  SPEAKER:  |  will  look  into  it.

 SHRIP.G.  NARAYANAN:  Itis  unfair,  child-
 ish.  ॥  15  a  baseless  allegation.  |  deny  this
 allegation.  (Interruptions)

 The  Congress  Party  has  not  started  its
 electioncompaign  till  now  knowing  fully  well  that
 the  election  will  be  postponed.  So,  it  ७  very
 “fair.  The  Congress  is  resorting  to  undemo-
 cratic  methods  to  avoid  defeat.  Let  me  com-
 plete.  (/nterruptions)

 MR.  SPEAKER:  Now,  youhave  made  your
 statement.

 SHRI  PG.  NARAYANAN:**

 MR.  SPEAKER:  This  is  not  going  on
 record.

 (interruptions)

 SHRI  INDER  JIT  (Daarjeeling):  This  is
 beyond  your  guidelines  set  by  you.

 MR.  SPEAKER:  ShriP.G.  Narayanan  you
 were  doing very  well.  |  thank  youvery  much  for
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 presenting  yourcaseinapropermanner.  You
 please  stick  toit.  You  did  very  well.  Youmade
 your  point  very  forcefully.

 SHRIP.G.NARAYANAN: |  havenogrudge
 against  the  Election  Commission.  Ihave  tosay
 something  on  the  reason  attributed ४  -  post-
 pongment.

 MR.  SPEAKER:  Thatcannotgoon  record
 as  perthe  Constitution.  You  made  your  point
 very  well.

 SHRI  P.G.  NARAYANAN:  Itis  very  unfair
 to  postpone the  elections.

 MR.  SPEAKER:  |  wanted to  thank  you  for
 stickingtothe  rules  as  wellas  making  your  point
 very  forcefully.

 (Interruptions)

 SHRI  P.G.  NARAYANAN;  It  is  summer
 season.  itis  quire  naturalthatthereisa  scarcity
 of  water.  The  Government  of  Tamil  Nadu  has
 been  solving  this  problemon  a  war  footing.  Its
 very  unfair  to  postpone  the  election  on  the
 groundof  drought.**

 MR.  SPEAKER:  Thank  you,  Shri  P.G.
 Narayanan.  Now,  |  call  Shrimati  Suseela
 Gopalan  to  speak.  Madam,  the  same  thing
 applies  to  you  also  which  applied  to  Shri  P.G
 Naryaanan.  Hedidvery  well.  |hope you  willaiso
 do  inthe  same  fashion.

 SHRI  NIRMAL  KANT!  CHATTERJEE
 (Dumdum):  Sir,  1am  neither  from  Kerala  nor
 from  Tamil  Nadu.

 MR.  SPEAKER:  Youwillnotbe  allowed.

 SHRINIRMAL  KANT!  CHATTERJEE:  |!
 have  raiseds it  already.  Ityoudonotpermitme..
 thave  to  get  into  it!  (/nterruptions)

 SHRIMATI  SUSEELA  GOPALAN
 (Chairayinki)  :  Sir,  there  is  no  justification  for

 **  Expungedas  ordered  by the  Chair.
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 postponing the  election  in  Ottapalam  constitu-
 ency.  Afterthe  declaration  of  election,  therewas
 nota  single  incident  in  that  constituency;  there
 15  no  trouble  at  all.  The  previous  day,  the
 Collector  had  a  meeting  with  all  the  political
 parties  andhe  said  that  the  law  and  order  situ-
 ationis  very  well  and  there  is  no  trouble  at  all.
 But,  all  of  a  sudden  it  seems  that  he  Home
 Secretary  or  the  DIG  or  somebody  has  sent
 some  reportfromthe  stateGovernmentandthat
 is  why  this  has  been  postponed.  But  the  Chief
 Minister  says  that  he  does  not  know  anything.
 The  paintis  eitherthe  DIG  orotherssenta  report
 without the  knowledge  of  the  Chief  Minister.  He
 declared  there  andtoidthe  people  thathehasnot
 saidanything.  Butitis  being  postponed,  There
 is  nocommunaltension  atail  even  before  that.
 Even  after  December  6.  inthat  constituency,
 there  was  notensionatali.  Actually,  thetension
 isin  the  minds  of  the  Congress  people.  There
 isnotensioninthestate.  Wecanvery  peacefully
 conduct the  elections.  (/nterruptions)

 There  15  a  conspiracy  behind  this.  The

 local  3  people  aea  postponement
 of  elections.  Thereis  aconspiracy  betweenthe
 Congress  andthe  BJP  togetsomehow  elected.
 They  are  helpingthe  Congress  to  get  elected.
 This  is  being  done.**

 He  just  believed  the  report  of  the  ruling
 party.  Idonotknow  howthe  CentralGovemment

 (Interruptions)

 SHRI  MRUTYUNJAYA  NAYAK
 (Phulbani):  Madam,  the  Chief  Minister of  Tamil
 Nadu  had  sought  the  protection  by  the  Central
 Govemmentto  provide  more  helicopters.  What
 is  the  reason  forit  when  she  is  not  क  danger?
 -०  do  you  say  that  there  ७  peace  inthe  state?
 (Interruptions)

 SHRIMATISUSEELA  GOPALAN:  These
 arguments  are  not  at  all  valued.  Both  in  Tamil
 Naduandin  Kerala,  therets  notample  reason  for
 the  postponement ०  the  elections.  (/nterrup-
 tions)

 |
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 MR.  SPEAKER:  Please  understand  that
 this  afternoon  we  are  going  tohave  someimpor-
 tantbusiness.  -  haveto  adjoum  1  o'clockand
 assembie at2  0’  clock

 {Interruptions}

 SHRIMATISUSEELAGOPALAN  Ifailto
 understandhow the  -  sends
 ts  report  that  the  law  and  order  situations  very
 badintheconsttuency  . acbon  should
 betaken  against  the  state  Government  if  they
 areunabletocontrol the  situaton,  -  situahon
 15  080,  the  Chief  Minister  should  be  removed
 Howdidthe  central  Govemment  seridthe  report
 tothe  Election  Commission  that  the  situation
 was  bad.  (interruptions)

 MR  SPEAKER  Verygood  inthefinest
 manner  you  have  put  forth  your  views

 (Interruptons)

 MR  SPEAKER  Are  we  not  satisfied
 unless  we  ail  of  us  stand  up  together  andspeak
 atleast  forfive  minutes  everyday?  We  are  doing
 stmapropermanner  Whyare you  giving  up?

 (interruptons)

 SHRIMATI  SUSEELA  GOPALAN  ।  de-
 mand  that  immediately  there  shouldbe  elec-
 tions  Thereisno  difficulty  for  peaceful  elec-
 tions  (interruptions)

 MR  SPEAKER  Mr  Anbarasu,  verybnefly
 please  Iwamyouathebeginningitselfthatboth
 these  Members  who  spoke,  they  did  it  according
 totherules  Youare  expectedtodothe same
 thing

 (interruptions)

 SHRI  -  ERAMADRASCEN-
 TRAL)  I  wiidottaccordingtorules  Thevery
 tactthatthe  ChietMinister’'s lifes  nm  danger,  she
 asked  forthe  protection  from  the  Centre,  willgd
 to  prove  thatthe  law  and  order  situationn  -
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 Naduts  verybad  (interruptions)

 KUMARI  MAMATABANERJEE  (Calcutta
 South)  Lethim  speak.  (/nferruptons)

 SHRI  ANBARASUERA.  Recently,  three
 accused  were  escorted  from  Madras  to
 Madammambakkam  On  the  way,  the  three
 accusedwhoweremvolvedinthe  Pacmanabha
 murder  case,  were  freedby  the  न  Edy  finng
 andonesub-inspector and  two  constables  died
 onthespot  Thatdefinitely goes  to  prove  that  law
 and  order  problem:s  not  good  in  Tamil  Nadu.

 Anotherthingis, about  Rs  450crores  worth
 of  Govemmentschemes were  announcedatter
 the  dectarationofelections  That«s  definitely
 influencing the  voters

 Another  point is  recently  the  Vannyar
 Christians  who  were  considered  as  aforward
 Class  people,  they  are  deciaredbackwardciass
 people,  They  constitute  one  lakh  population  in
 Paiant  Theretore, its  nothing  but  influencing
 thevoters  Whatthe  Elechon  Commission did
 iscofrect  anditisjustihable  tts  democratic
 They  all  entered  into  undemocratic  methods
 The  AIDMK  has  lost  the  crecibiltty  of  the  people
 they  have  lost  the  influence  of  the  people

 MR  SPEAKER,  1  will  call  you  later

 SHRI  NIRMAL  KANT!  CHATTERJEE
 (Dundum)  Why?  f

 MR  SPEAKER  Idonotknow

 SHRI  NIRMAL  KANT!  CHATTERJEE  |
 should  precedetum

 MR  SPEAKER  Nowyoudonotdictateto
 न  all  the  time  as  to  how  |  should  do  it

 SHRILALK  ADVANI(Gandh  Nagar)  Mr
 Speaker,  51,  evenifyou  had  notcautioned the
 House,  ।  would  have  feltrestrained  speakingon
 this  subject  because  -  ।  decision  which  has
 been  taken  by  aconstitutonal authority  But!
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 mustsay  that  we  were  taken  totally  by  surprise.
 Why?  How?  पड  because  |  donotrecalielections
 having  beencancelledjustten days  before  the
 day  of  -  ”  the  ground  such  as  -  After
 ail,  Sir,  droughtis  -  situation.  Ifithad
 beenlawandorder,  astissaidinease of  Kerala,
 one  couldhave  haditpostponed.  -
 lady  member  just  now  said  was  that  one  day
 before  that,  it  was  officially  said  that  the  law  and
 order  situation  thereis  perfectly  under  control.

 Sir,  why  !  -  raising  it  here  is  because,  |
 think,  that  ali  these  decisions  whether  in  respect
 of  Palani,  whether  in  respect  of  Kerala  seat
 vacatedby  the  Vice-President or  whether  itis
 the  case  of  even  Katka  there  should  be  a
 statement  by  the  Government- till  now  all  that
 wehavereadisinthenewspapers  andwecannot
 confront  the  Chief  Election  Comnussionerex-
 ceptbya Motion  inthe  House.  Thereis  noother
 way.

 So,  the  Government ows  it  to  the  House.
 Here  is  same  situation  in  which  two  elections
 have  beencanceled- one  ह  Kerala  andonein
 Tamil  Nadu.  One  election  was  canceled  by  the
 Election Commission, once  again  deciared  the
 it's  done  by  the  High  Court,  once  agains  can-
 celed  by  the  Supreme  Court  and  once  again
 canceled/uptumedby the  High  Court,  nowitwil
 gotothe  Supreme  Court.  Wearenotconcemed
 with  what  the  courts do.  But,  we  are  verymuch
 concemed  that  everything  that  has  been  hap-
 peninginthe last  one  fortnight  setsthe  precedent
 forthe  future.  Andwhatis the  precedent?  |  would
 like  to  know,  for  instance,  did  the  Tamil  Nadu
 State  Government make  any  recommendation
 thatthe  situation  in  Tamil  Naduisof drought  and,
 therefore,  elections  cannot  be  held?  Didthe

 tocanceithe  elections?  According to  Shrimati
 Sushieta  Gopaalan,  the  Kerala  Civef  Minister
 said  that  he  has  nothing ८  do  with  it.  15  ittrue?

 SHRIK.P.  UNNIKRISHNAN  (Badagara):
 Yes.

 SHRILALK.  ADVANI:  |wouldiike to  know
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 fromthe  Government, |  would  like  to  know  from
 the  Home  Minister,  what  are  the  facts  in  this
 regard,  on  the  basis  of  which  the  Election  Com-
 mission  has  come  to  certain  conclusion  be-
 cause  whatever  conclusions  have  been  arrived
 at,  whatever  decisions  shave  been  taken,  have
 relevance even  to  the  future.  And,  therefore,
 before  we  comment  on  them,  let  us  get  the  full
 facts  fromthe  Government.  This  is  mysubmis-
 sion.

 And,  Sir,  |  wish  the  B.J.P’s  name  had  pot
 been  draggedin but,  totally  overlook  itbecause
 some  parties  are  in  obsession with  it.

 SHRI  NIRMAL  KANTI  CHATTERJEE:  !
 wouid  have  also  been  happy  had  the  B.J.P.'s
 name  has  been  avoided.  But,  unfortunately, itis
 afact.  Therefore,  itcoulkdnotbe  avoided.  But,
 lam  ona  different  point  aRogether.  itis  nota
 matter  for  Kerala  state:  itis  not  amater  for  Tama
 Nadu.

 MR.  SPEAKER:  Doyoumeantosay that
 this  kind  of  a  matter  should  be  discussedin the
 Zero  Hour  without  giving  notice  to  anybody?

 SHRI  NIRMAL  KANT!  CHATTERJEE:
 ZeroHour  sometimes  disposes  of  matters  which

 MR.  SPEAKER:  Let us  not  take  price in
 what  we  doin  Zero  Hour.

 SHRINIRMAL  KANTI  CHATTERJEE:  ।

 is  tremendously  important.  Allthese  activites
 were  ध्या 6011  the  business.

 Therefore,  during  the  unlisted  Hour,  we
 haveto  raise  it.  itis  notamatterfor West  Bengal
 either.  -  is  not  a  matter  for  the  Council  of
 Ministers  either  because  there  is  a  situation
 which  had  arisen  when  one  of  the  Council  of
 Ministers  has  to  resign  from  the  Council  of
 Ministers  for  his  faiture  to  get  elected  from  West
 Bengal  Legislative  Assembly  into  the  Rajya
 Sabha.  -  forthe  रि शा मारा06006: decide:  Is  there
 something  wrongin  our  law  that  such  thingcould
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 happen?  ।  was  continuing  nicely  for  व  these
 years  But  suddenly  a  situation  has  arisen
 wherein  all  kinds  of  onstacles  are  appearingin
 allpartsofotehcountry and  everywhere  before
 anelectioncanbeheld  Andthelawismadeby
 Parliament  Therefore  Sir  |!amanxious  thatit
 isnotmerelya  question  of  an  individual  Maybe
 ttis  matter of  individual  !donotknow  Ifitisa
 matter of  individual  there  ७  8.0

 Ifttisnotamatter  ofthenwehave
 tohave  alook

 MR  SPEAKER  Reference  to  the
 will  go  off  the  record

 SHRINIRMALKANTICHATTERJEE  As
 the  law  stands  today  that  has  to  take  place
 Therefore  apartfromhavingastatementtrom
 the  Government  we  wantastatementfrom  the
 Law  Minister  orthe  Minister  for  Parliamentary
 Affairs  whetherwe  ourselves  have  gone  wrong
 Thats  why  |  would  like  to  draw  your  attention
 Only  last  week  the  entire  House  Shr  Chandra
 Shekharji  wasthere  stood  up  to  say  that  we
 must  discover  a  way  out  either  through  the
 Parliamentorthrough

 MR  SPEAKER  Referee  to  the
 isnoton  record

 SHRI  CHANDRA  SHEKHAR  (Ballia)  |
 shall  like  to  know  under  what  rule  you  say  that
 heword  shoutd  not go  on  record?

 MR  SPEAKER  twilltell  you  |  am  very
 sorry  that  every  nowand  then!  am  confronted
 with  these  questions

 SHRICHANDRASHEKHAR  Underwhat
 rule  the  word  shouldnot  goon  record?

 MR  SPEAKER  With  allrespectfor  you
 100  not  wantto  contradict  everything  youare
 saying  Buti  youarenotcorrectonthelawpoint
 Ihave  no  option  but  to  showitto  you  |  willtell
 you  thisnoticetsnotbeforethe  House  Please

 **Expungedas  ordered  by  the  Chair
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 understand  !tisnotbeforethe House  Itis  with
 the  Speaker  Please  understandthatitis withthe
 Speaker

 SHRICHANDRASHEKHAR  Idonotspeak
 without  understanding  You  are  very  much
 under  wrong  impression  that  |  speak  without
 understanding

 MR  SPEAKER  Please  understandthat
 these  matters  come  before  the  House  whenit
 goestothe  Committee  andthe  Committee  gives
 the  report  ॥  15  still  with  the  Speaker  and  the
 Speaker has  to  take  adecision

 (/nterruptions)

 MR  SPEAKER  thave  asked  the  Mem
 bers  tocome  before  me  andestablishthe  case
 notonce  butfourorfive times  orevenmorethan
 that

 SHRI  CHANDRA  SHEKHAR  Ihave  no
 obyectiononthesepoints  My  only  pointis

 MR  SPEAKER  Mr  CHANDRA  Shekhar
 have  full  respect  for  you  |  hate  to  contradict
 whatyousay  Buteverynowandthen  ifyouare
 rising  on  the  point  of  order!  have  no  option  but
 to  tell  you  that  you  are  wrong  on  this  point

 SHRI  CHANDRA  SHEKHAR  All  right
 you  may  say!  am  wrong  and!cansay**

 MR  SPEAKER  ifyousay
 youare  wrong

 again

 SHRICHANDRASHEKHAR  No  lamnot
 wrong  Youhavethepatiencetohearme  lalso
 know  the  Parliamentary rules  Ifanhon  Mem
 ber  gives  anotice  to  youor  acertain  matter  the
 Member  has  every  right  to  mention  tt  in  the
 House

 MR  SPEAKER  Notinthe  House  inthe
 Chamber  Youunderstandit  ।  |  discuss  all  the
 notices  inthe  House  |  willhave  todiscuss  one
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 lakh  notices  in  the  House.

 SHRI  CHANDRA  SHEKHAR:  You  may
 say  that  youcannotdiscuss  it.  Youmay  askthe
 Members  tocome  to  your  Chamber and  discuss
 it.  But  youcannotbar a  Member  saying  thathe
 has  given  anotice.  Because  itis  a  matter  of  fact;
 it  is  coming  in  the  Press.  Everybody  knows
 about  it  and  yousay  that  the  Membershouldnot
 mention  itinthe  House.  My only  objectionis  that
 he  word  is  not  un  parliamentery.  He  is  to  not

 mentioning  any  individual.  Heis  notsaying  what
 iswritteninthe  ...notice.  Butthe  Chairshouldnot

 besoallergicto  the  word....because  aparticular
 situation  has  beencreated  because  of  the  inac-
 tion  of  the  Government  and  because  of  the
 indecision  of  the  people  in  authority.

 MR.  SPEAKER:  Letmemakeitveryclear.
 Ifthere  is  any  matter of  this  nature  coming  tothe

 Speaker,  it  does  not  come  to  the  House  unless
 the  Speakersends  it  to  the  Committee  andthe
 Committee  gives  a  report  and  that  report  is
 placedon  the  Table  of  the  House.  |  have  tobe
 careful  in  this  respect  because  these  are  the
 constitutional  authorities.  The  President,  the
 Vice  President,  the  Election.

 Commissioner,  the  Supreme  CourtJudges
 are  the  constitutional  authorities  and  we  do  not
 discuss  them.  |  have  not  disallowed  anybody
 fromraising  this  mater  outside  the  House.  But
 |  would  not  be  doing  my  duty  if!  do  not  bringto
 your  notice  that  matter of  this  nature  should  not

 ४  brought  before  the  House  without  applying  of
 mind.  Youcometo  me,  youconvince  me  about
 the  applying  of  mind.  You  come  to  me,  you
 convince  me  aboutthe  statement  made,  it  willgo
 tthe  propercorners,  then  it  will  come  with  thé

 report.  ।  105.0  nicety  is  not  understood  and  if

 “simply  because  you  are  a  senior  Member,  |  o०

 notcontradict you  and|  respect  yourfeelings,  so

 every  now  and  then  if  you  get  up  and  say  thatit
 is  notcorrect;  itis  also  not  correct.

 SHRICHANDRA  SHEKHAR:  Mr.  Speaker,
 |amsorry  that  you  are  creating  a  wrongimpres-
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 sion.  |neversaid  that  |  o०  not  agree  with  what
 you  say.  |  say  that  if  |  व  notintelligible  to  you,
 itis  my  fault.  But!  only  say  that  he  should  not
 mention  words  written  in  the  notice.

 13.00hrs

 But,  just  to  say  that]  have  given  a  notice
 ०..  there  is  nothing  wrong;  it  is  not

 againstthe  rules.

 MR.  SPEAKER:  Unless  it  becomes  a
 mater  of  record,  it  comes  to  the  floor  of  the
 House,  it  is  not  allowed.  Unless  the  mater  is
 before  the  House,  itis  not  allowed.  |  have  not

 disallowed  these  kinds  of  matters,  ifthey  are  not
 constitutional  matters.

 (Interruptions)

 [Translations]

 SHRISHARAD  YADAV:  Mr.  Speaker,  Sir,
 the  entire  country  isso  much  worried.  ।  may  be
 your  problem  but  what  should  we

 do....(/nterruptions)

 MR.  SPEAKER:  You  should  come  and
 establish  it.

 SHRI  SHARAD  YADAV;  We  have  been

 givencomplaint.  What  would  we  do?  (/nterrup-
 tions)

 7r.  SPEAKER:  Yadavji,  youdo  not  know
 the  facts.  |  have  requested  the  Members  to
 come,  morethan  often,  beforeme  anddoit;  they
 have  not  come.  If  you  do  not  know  the  facts,
 please  do  notbringthis  on  the  floor  ofthe  House.

 (/nterruptions)

 SHRI  SYED  SHAHABUDDIN

 (Kishanganj):  Mr.  Speaker,  Sir,  the  cancellation
 ofthe  by-elections  has  been  received  with  much

 concern  and  regret  by  the  entire  country  be-
 cause  they  are  based  on  rather  flimsy  grounds,
 as  reportedinthe  Press.  Therefore,  they  serve
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 as  awarning  andas  apoint  of  caution  for  all‘of
 us.  It  seems  to  as  that  the  working  of  this
 constitutional  authority,  the  Election  Commis-
 sion  of  India,  andthe  laws  that  are  administered

 byit,  needto  be  reviewed;  as  stated  by  the  hon.

 Leader  ofthe  Opposition;  andthe  lacunae  should
 be  identified.  Otherwise,  the  entire  democratic
 institution  is  receiving  abad  name  andis  losing
 its  prestige  in  the  eyes  ४  te  people.  |  wouldsay
 that  it  will  not  be  good  for  the  future  of  the

 democracy  in  this  country,  that  he  Election
 Commissioner  instead  of  holding  elections
 should  start  canceling the  elections  He  may
 come  to  a  appoint  when  perhaps  it  may  be
 difficult  to  constitute  the  House  that  general
 election  is  announced  and  for  a  majority  of  the

 seats  the  elections  cannotbe  held;  and  Thatwill
 be  the  logical  end  print  of  this  process.

 Therefore,  before  we  reach  that  point,  Mr.

 Speaker,  |  pray  thatthe  Govemmentshouldgive
 us  all  the  facts,  and  should  also  apply  its  mind
 andfind  out  what  needs  tobe  done  क  ordertoset

 aregular  procedure  which  must  be  followed  by
 the  Election  Commissionerbefore  he  comesto
 adecision  onthis  pointthatwhetherthen  election
 canbe  heldorcannotbe  held  orcannotbe  held
 and  mustbe  canceled.

 It  appears  that  the  decisions  are  being
 taken  without  the  grounds  beige  generally  ac-

 ceptable  or  being  strong  enouhg  to  carry  the
 conviction of  the  people.

 **

 13.03  hrs.

 PERSONAL  EXPLANATION  BY
 MINISTERIN  RESPONSE  र०  G.RTAIN
 REMARKS  MADE  ABOUT  HIM  पिट:  THE
 RELEASE  OF  SOME  ARRESTED  TER-
 RORISTS  ।4  DODA  INTHE  Sऑ6  OF

 JAM  MU  AND  KASHMIR

 [Translation]
 श

 THEMINISTEROFCIVILAVIATIONAND
 TOURISM  (SHRI  GHULAM  NABI  AZAD):  1.

 **Expungedas  ordered  ४  the  Chair.
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 Speaker,  |  rise  to  give  a  personal
 explanation...(/nterruptions)

 [English}

 ७७8.  SPEAKER:  a  2  O'clock,  we  have  to
 assemble  here  again  for  some  important  busi-
 ness.

 (Interruptions)

 [Translation

 SHRIGHULAM  NABI  AZAD:  During  zero-
 hour  on  Friday  Rajmata  jihad  mentioned  about
 the  women  क  Jammu-Kashmir,  particularly  the
 women  of  Doda  district.  |  wanted  to  raise  this
 issue  inherpresence.  May  be  sheisnothere...,
 (Interruptions)  5106.0  ७  here.  Rajmataji  had  said
 that  she  was  agreeing  with  whatever  shrimati

 Mahajan  hadsaid.  (/nterruptions) What  Rajmata
 jisaid  had  gone  on  record,  as  such,  |  would  like
 to  repeatit  thatthe  terrorists,  who  were  caught
 ‘in’the  murder  case  in  district  Doda,  were  not
 convicted  but  they  were  behindbars  and  were
 releases  after a  telephone  call  from  900  Ghulam
 Nabi  Azad  was  given.  lamvery  sorry  Sa  that
 such  things  were  said,  which  we  can  never

 imagine.  |  think  Rajmata  ji  will  also  regret  this
 and  sheis  also  aware  ofthe  incidents  happening
 to  our  women  folk  and  relatives  in  Jammu-
 Kashmir.  You  may  remember  that-two  years
 ago,  my  brother-in-law  was  abduted  by  terror-
 ists.  |hadthensaidin  this  House  andinthe  Press
 Conference  that  even  if  they  killhim,  no  request
 willbe  made  by  the  Governmentorby  myseiffor
 release  of  any  abducted  person...(/nterruptions
 ”  stuck  to  my  words  for  five  months,  after  which
 the  terrorists  understood  that  there  would  be  no
 use  क  keeping  that  person  abducted.  Youmay
 tecallthe  secondcase  also.  Just  four  months

 ago,  anadditional  collector,  whois  real  cousin
 of  mywife,  wasshotat.  He  was  dischargedafter
 four  months  from  the  hospital  the  day  before

 yesterday.  Rajmatajimay be  well  aware  ofsuch
 cases  but  what  do  the  terrorist  do  to.usis  felt  by
 us  daily.  Since  this  mater  has  come  क  recordin


